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 {M Budertanan]  e
 balance  has  vecome  advér#é  to  the  tun  f of  Rs.  1,000,

 ae
 This  is

 feu
 ०

 natural  cAlamities  tb  67099  99  and  vattous
 other  difficulties,  We  had  to  import  4
 lot  ef

 ns  ig
 8  from

 ei
 er  countries

 at  a  very  value.  We  gad  also  to
 import  fertilisers  at  a  very  heavy  cost.
 We  had  also  to  import  oi  at  a  very  fantastic
 price,  whith  is  fonr  foki  to  the  aormal
 price.  All  these  factors  have  been  res-
 ponsible  for  the  adverse  balance  of  trade.
 The  Cdénisierce  Ministry  alone  caliniot

 be  ibte  fr  this  wiverse  balance
 of  fens  ra le;  this  S  because  of  the  natural
 calamities  and  various  other  factors,

 On  the  export  side  we  showed  do  better.
 The  international  inflation  was  there
 and  the  enviroment  for  exports  was  Also
 very  géod  because  of  various  otker  gidtal
 reasons.  Stifl  We  have  ta  do  a  fot  to
 create  more  surpluses.  Unless  we  create
 more  mr  hy  wé  cannot  have  nickre
 expérts,  in  the  agricultural  sector
 and  in  the  industrial  sector,  शट  have  to
 do  a

 श्

 t.  We  need  the  syp
 pore

 of  the
 State  verinmerts  avid  ffto  various
 other  Union  Ministrits  to  inctease  the
 surpluses.

 MR.  CHAIRMAN  :  The  hott.  Methber
 may  continve  tomerrow.  We  have  to
 take  up  the  half-an-h@ur  discussion.

 HALF-AN-HOUR  DISCUSSION

 Mamarasutma-Kagnataxa  Bounpary
 Diteure

 MR.  CHAIRMAN  ;  The  Houte  will
 now  take  yp

 the
 half-an-hour  discussion

 to  be  raised  by  Prof.  Madhu  Dandavate.
 Before  he  starts,  let  me  remind  the  hon.
 members  of  the  rule  so  that,  later  on,
 they  do  not  put  me  in  ah  awkward  position. चोर  55(5)  is  very  clear.  It  says;

 “There  shall  be  no  formal  motion  be-
 fore  the  House  nor  voting.  The  mem-
 ber  who  has  given  notice  may  make
 a  short  statement  and  the  Minister
 concerned  shall  reply  shortly.  Any melnber  who  has  previously

 eae wo  the  ker  may  be

 cc

 irted
 “econ  te

 pa
 ‘of

 elucidating soy  the  Pict
 M

 mo
 tr  =6paNbAWwa'rs, PROF,

 (Rajapir)  :  Thatib,  tkea  call-attentYon."”

 \APRID  Ds  HORS.
 plieigretin  ह्

 ot
 Dispute  (Hal?)

 MR.  CHAIRMAN  :  I  ain  nt  gifa
 to  convert  this  inte  a  ealbactontion,

 Please  do  not  do  that,

 18-00  hrs.

 {  will,  therefore,  request  the  hon.
 Members  whose,  names  have  come  in  the
 ballot  to  fers  te  their  qyestidns  right
 now  and  ask  a  question  and  not  put  me
 later  of  in  an  awkward  pdsittén.

 SHRI  B.  V.  NAIK  (Kanafa)  :  What
 are  the  compelling  circumstances  for  us
 to  be  reminded  of  the  rule  beckuse  a  ber-
 tain  amount  of  latitude  fa  aftowed  in
 these  debates.

 sce
 CHAIRMAN  :  I  will  give  you

 the  Yatitude  oF  fengthching  the  question,
 but  don’t  stretch  it  far.

 SHRI  DHAMANKAR  (Bhiw andi
 iv

 Alt
 the  persons  w  ve  come  e  ballot
 are  not  present.  So  you  a  lease  allow
 me  to  put  a  question.

 MR.  CHAIRMAN :  If  anyone  of  them
 js  not  present,  I  will  give  you  a  chance.

 Shri  Dandavate.

 PROF.  MADHU  DANDAVATE  :  I
 consider  :t  @  proud  ptivilage  vo  initiate
 this  Half-an-bour  discussion  on  the  eve
 of  a  demorstration  that  geoblé  Front  the
 Maharasftra-Karnataka  order  areas  are
 going  to  stage  before  the  Parliament  to-
 morrow,  to  welcome  the  asunince  given
 by  the  forniet  Hone  Minibter  that  the
 dispute  will  be  settled  before  the  forth-
 coming  General  Elections  and  that  an
 cmaicabste  settlement  will  be  arrived  at
 About  a  thousand  peréon’  from  the
 Maharashtra  border  शा ठिक  bave  aiready
 come  to  the  capital  and  they  will
 be  submitting  a  memorandum  ro  the
 Prime  Minister  tomorrow.  The  Prime
 Minister  has  afready  given  thetn  a4

 ‘appo- intment.  She  will  meet  the  deputation
 of  the  Mabarashta  Ekikstan  Samiu
 atg  p.m.  and I  will  be  very  happy  iif  the
 discussion  that  goes  on  this  evening  will
 help  the  Prime  Minister  iM  arriving  at
 a  suitable  solution.

 I
 sight

 t  recall  that  when  the  situation in  the  border  arcas  was  very  m
 December  fast,  in  reply  to  my Sher  to
 the  Prime  Minister,  the  Prime  Minister
 bad  will  fe  ber  fetter  @f  December  Bs
 I973~2F  Will  thly  réptevtude  the  fet  part
 of  her  letter  which  is  very  vetevient:
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 “The  Home
 ee,  oa  “=

 ‘eiiative
 to  find  a  satisiactory.  solution

 the  border  dispute.’

 After  that,  when  we  found  that  no  fresh
 efforts  were  being  made,  a  memorandum
 that  was  signed  by  leaders  of  all  the
 Partics  in  the  Parliament,  was  sent  to
 the  Pri

 me
 Miniater  on  agth  December

 39723  ©  memorandum  said  :

 “We  strongly  feel  that  settlement  of
 the  border  dispute  centred  on  the is  af  sound  principics  without  any
 further  delay  is  the  only  way  to  put
 ag  end  to  an

 १४०
 fratricidal  war  bet-

 ween  the  peoples  of  these  two  States.
 We,  therefore,  eargestly  request  you to  initiate  Prompt  efforts  tq  apttle  the
 border  dispute  in  the  wider  interests  of
 national  integration.”

 This  memorandum  was  signed  by  Shri
 amar  Mubberyee

 of  CPM,
 a

 Atal
 aypayee  of  Bharatiya  Jana  Sangh, Sbri  Hiren  Miukherjee  of  Sp  Shri  sey

 amnandan  Mishrs  of  Gong.  (O),  Shri
 H.  M.  Patel  of  the  then  Swatantra  Party,

 Shri  Era  Sezhiyan  of  DMK,  Shri  Sulaiman Sait  of  the  Muslim  League,  Shri  Samar
 Guha  of  the  Socjalist  Party,  Sbri  S.  B.
 Girt  of  tre  Telangana  Praja  Samiti, Sbri  Shiv  Kumar

 Sha
 astri  of  BKD  and Mr.  P.  G.  Maval:  r

 (independent), In  ty  letter  addressed  to  the  Prime
 Minuter,  I  have  said  that  many  Members
 of  the  Ruling  Gongress  Party  have  also
 expressed  their  agreement  with  the
 Spirit  of  the  memorandum  though  for
 technical  reasons  they  have  not  appended ‘heir  signatures.  This  was  the  background.

 After  that,  a  happy  development  was
 when  a  discussion  was  initiated  in  the

 Houve—again  it  was  an  half-an-hour  dis-
 Susiéien—the  then  Home  Minister,  Shri
 Uma  Shankar  Diksbityi,  was  kind  enough to  give  ai  cate

 gorical
 assurance  after

 members  of  the  s¢  from  both  sides
 rope

 atedly  demanded  that  a  categorical
 sturance  should  be  made  regardmg  the time  limit  for  the  solutign  of  the  problem

 and  Shri  Uma  Shankar  Dikshitji  then

 ca  =  —  Minster  isle  mer pporte:  t—on  the  of  the
 House,  "We  will  try  to

 ee
 the tolution  of  the  Karnatakn-  tra

 border  dispute  and  in  no  circumstances

 me
 be  arrived  at

 ae  later e  com  Th.  Slee  tions w  the  Saiiemeoe™  .  gene
 ee

 Sir,
 Pent

 —
 ocuasion,  3  ‘humorously क,  ope,  you  |

 rh the  General  Blection  f  To-day,  al  is
 because  the  national

 emergency
 is  being

 continued  and  there  is  a  possi
 the  ganeral

 ६  lemony
 ta  Lok

 Te be  postponed  igdefinitely  and,  if  the  post-
 Ponement  is  indefinite  in  that  case,  the
 solution  of  the  border  dispute  which  has
 Femained  pending  for  the  last  eighteam

 may  also  remain  pending  and  there-

 MR.  CHAIRMAN  :  Mr.  Dandavate,
 earlier  at  one  stage,  you  said  you  were
 apprehensive  even  of  a  snap  poll,

 PROF.  MADHU  DANDAVATE  :  But
 apprehensions  can  be  of  two  types.

 MR.  CHAIRMAN  :  But,  both  the
 apprehensions  are  illfgunded.

 PROF.  MADHU  DANDAVATE  :
 Fhe  other  apprebension  is  thig.  If  there
 is  snap  poll,  in  that  case,  they  would  spy
 that  now  there  is  nq  time.  So,  क
 ways  there  is  tris  difficulty.  If  theye  is
 snap  poll  to  be  held,  they  would

 nae hurriedly  taid  that  they  are  busy  in
 election  and  there  is  no  time  to  the  solwtion.
 There  will  be  indefinite  delay.  Their
 commitment  us  this  that  the  solution  will
 be  before  the

 ert
 There  is

 preaver urgency  to  this.  May  I  say  that  you  76५
 not  fink  up  with  the  forthcoming  Parlia-
 mentary  elections.  Before  the  election,  you
 should  try  to  settle  this  issue.  In  fact,  some
 of  my  colleagues  had  suggested  that  before
 the  task  of  Delimitation  of  tre  Conaptu-

 encies  is  completed,  before  that,  if  possible,
 the  sohution  should  be  arrived  at.  ;
 there  should  be  some  finality  about  the
 time-limit  in  which  the  entire  problem
 would  be  settled.

 Sir,  very  often  we  have  been  wold  that
 after  all,  there  is  Mahajan  Commission's
 Report  and  once  they  haye  given  their
 decision,  it  should  be  something  li
 an  award.  Why  is  it  that  democratical iy
 all  the  parties  concerned  to  the  dispyte
 do  not  accept  the  findings  of  the  Mahajan
 Commission  ?  Here,  I  would  like  to
 quote  the  resolution  of  the  Government
 of  India  by  which  the  Mahajan  Oom-
 mission  was  St

 te  कर clear  from  ote  shat  the  Mahaj Commission's  Report  is  not
 eon  मुट

 the
 of  an  award

 nd  ous  to  ia  2
 it  i#  justa

 tion,  as  ®
 Commision.  Wheo  Gaverament  oF  taal
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 appoiated
 4

 the
 carga

 /

 श्र  88:०७  am  है
 =  relevant  portions

 Reso.  (५५  ४
 “The  Commission  shalibear  the  con-
 cerned  parties  sitd  tke  its  recom-
 mendations.””

 There  is  no  question  of  an  award.  But,
 to  gust  quote

 ay
 ‘allel,  when  the  entite

 reorganisation  ¢  States  in  the  country
 took  place  and  when  the  Reorganisation
 Gommission  was  appointed,  they  were
 alio  informed  that  they  bad  to  make  the

 recommendations.  the  recommen-
 dations  of  the  States’  Reorganisation
 Commission  came  before  the  country,
 a  nomber  of  alterations  were  made  in
 the  original  recommendations  of  the
 Reorganiation  oramission.  The  arg-
 uments  put  forward  by  the  late  Pandit
 Nehru  himself  was  that  what  the  S.R.C.
 had  said  were  just  recotnarendation:  and
 othing  more  than  that.  The  Govern-
 ifent  has  the  sovereign  right  even  to

 ge  the  recommendations  and,  Par-
 liament,  has  ultimately  the  sovercign
 right  to  make  any  alteration  and  take  the
 final  decision.  That  was  the  state-
 ment  that  wasmade  by  the  late  Pandit
 Nehru  and,iam  sure,  that  his  daughter
 Will  not  adopt  a  different  attitude.  I  am
 quite  confident  about  it.  Therefore,  i

 ane
 that  that  attitude  will  be  taken

 ar  the  Mahajan  Comsaission’s  Report
 Wl  not  be  treated  as  an  award  but  it
 will  be  treated  as  a  recommendation  as
 any  other  Gommission’s  recommenda-
 tion.  If  there  are  fallacies,  if  there  are

 7
 y  contradictions,  if  there  are  ocontra-
 tory  norms  followed  in  settling  different

 Uisputes  which  they  have  tackled,  in
 that  case,  all  the  contradictions  will  have
 to  be  resolved  by  the  Government.

 Sir,  my  qiarrel  with  the  Government
 is  that  they  are  trying  to  took  at  the  pro-
 lems  of  the  Maharashtra-  Karnataka
 fdorder  dispute  or,  for  that  matter,  any
 other  sélution  to  the  dispute,  on  the  basis

 of
 ५  pols  as  ia

 e  iency  and  not  on  the
 Basia  of

 quiiorm  —
 The

 more  try  fo  set  e
 a

 sm
 this  csunity  ta  the  bdsis  of  political
 ekyeditaty,  the  tnoce  trouble  will
 citated  and  wiore  contradictions  will

 ea
 itis

 mars
 interests

 of  the  hationhl
 —

 8  you  must
 ys  eyalve  ain

 uatiform  |  bound fits to  that  even  if  an  unfa
 4  obt  Against  any  particular  dinguistic

 ean
 White  whre  -

 wed  Sex  the  to  AH  the
 irre throughout  the  country  and,  ot  the  basis of  these  sound  principles,  once  for  all,

 Unfortunately,  the  more
 wade  the  evolution  of  tdand  bt  tmiform
 Principles  for  the  solition  of  disputes, more  and  more  linguistic  tensions  take

 ea  =  People  ra  =
 who  Want  national

 gration  to  take  place  are  Very  much
 Gsturbed  by  these  engiheered  tensions
 in  the  country  which  ultimately  harm
 the  ational  integration  in  the  country.

 Sir  I  yust  would  dike  to  briefly  mentio®™
 about  some  of  the  ‘contradictions.  Sir,
 Karnateka  State  was  involved  in  two  types of  disputes,  There  was  a  dispute  over
 Kasergede  and  on  the  Maharashtra  border,
 there  was  a  dispute  regarding  Belgawm and  so  many  other  areas  like  Karwar,
 Supa  and  other  areas.  What  types  of
 merms  the  Mahajan  Commission  tied
 to  apply  ?  You  will  be  surprised  and
 shocked  to  know  that  as  far  as  Kasor-
 gode  is  concerned,  the  Mahajan  Com-
 mission  says  that  concsccutively  three

 Assembly  elections  have  been  won  by  the

 Konaseie
 of  Mysore,  and  therefore,

 Kasargode  should  be  inchuded  as  an  in-

 £
 l  part  of  Karnataka  sea  the  former

 yeore  State.  What  happened  in  Bel-

 gum,
 the  bone  of  contention  ?  Ip

 lgaum,  Sir,  right  from  1957)  in  all
 the  elections,  the

 —
 entative,  the  c#n-

 didate,  of  the  arashtra  Ekikaran
 Samiti  has  won  by  an  overwhelming
 majority.  They  won  in  19575  they  won
 in  19625  then  won  in  3967  and  when
 there  was  the  so-called  Indira  wave  in
 the  country,  the  Maharashtra  Ekikaran
 Samiti,  Shri  Balwant  Sainak  won  by  an
 overwhelming  majority  and  I  said  in
 a  humurous  vein  thax  if  throughout  the
 country  there  was  Igdira  wave,  as  fat  as
 the  border  areas  of  Mabarahttra  were

 concerned,
 at,

 there  wat  Maharashtra  Eki-
 karan  ti  wave  ;  one  wave  iis  bees
 able  to  aver-power  the  other  waver  That
 is  why,  inspite  of  the  victary  of  the  Congress

 Party  in  Karnataka  as
 Sse  Mab

 at  Mabarasbtra,

 c=  border
 area  of  toa,  Shri

 want  waa  abic  to  win  the  elections

 Coe
 over  whe  majority.  For

 abe
 re  d

 in  the  doctlon
 4

 i  the me
 Sage  in  apie  of  figs Nn  the  case
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 eae
 ae  of  MibAvadhire ह्

 As  fat  as  relative  majority  is  concerned—
 I  will  briefly  mention—in  1g5t  census,
 the  Marathi  population  in  Belgaum  was
 more  than  51%  and  at  a  later  stage,
 by  manipulation  of  cerain  areas  of  can-
 tonment  and  township,  it  was  brought
 down  to  46%.  But,  even  then,  in  areas
 like  Belgaum,  the  largest  majority  group
 is  that  of  the  Matathi  speaking  population.
 In  spite  of  that,  Belgaum  docs  not  become
 part  and  parcel  of  Maharashtra  as  also
 other  areas  like  Karwar,  Supa  and  other
 afeas.

 You  must  set  up  certain  norms—the
 wishes  of  the  people,  geographic  conti-
 guity,  relative  majority  and  so  many
 other  factors.  Therefore,  the  important
 factors  will  be  geographic  contiguity,
 relative  majority,  village  as  a  unit  and
 peopic’s  wishes,  If  these  norms  are  ac-
 cepted,  I  am  sure,  you  will  be  able  to
 find  out  a  workable  solution.  Sir,  occa-
 sionally,  a  lot  of  reports  go  On  ctming
 up.  Maharashtra  Times  has  reported
 some  time  back  that  probably  the  Govern-
 ment  of  Indra  has  already  taken  the  deci-
 sion  that  the  criitial  Bel-gauim  city,  where
 the  Maharashtra  Ekitatane  Samiti  has
 woh  #ll  the  elections,  would  probably
 become  part  and  parcel  of  Karnataka
 and  that  some  adyubtrhertts  will  be  m&de  as
 far  a8  othet  alleges  art  conttrnetl.  Sir,
 Belgaum  is  the  crut  of  the  problem,
 where  they  have  wen  all  the  élections.
 If  the  wishes  of  the  pboplt  have  been
 accepted  in  Kasargod,  how  Cun  the
 withes  of  the  people  be  flouted  in
 Belgauth  ?  That  is  the  plaih  ahd  simple
 questitin  that  I  would  like  to  put  befote
 you.

 Sit,  repeated  references  are  made  that
 the  Chief  Ministers  of  Mahatashtra  and
 Karnataka  zurst  try  to  find  out  a  solution.
 But,  Sir,  left  to  therheelves,  they  will
 not  be  able  to  find  ot  a  sotation  at  all.
 The  other  day,  when  the  Members  of  the

 onan
 ash  tra

 oe
 about  tho-

 ae um!
 As

 td  to
 bee

 a-
 Tishtra  State  ¥,  the  Chief  Minister

 Maharsstitrs,  thowed  the  courtesy
 ese  members  who  had

 of

 coe  ho  tt
 borde?  arent  and  fubtichy

 Piven  them
 any  formula  i  t  before  I
 take  the  ookstut  of  the  ‘Matihesihtrs

 Ekikaran  Sdmit!,  unfést  gonsult  them
 unjess  I  consylt  the  leaders  of  the  _पुमुश्त+

 sition  parties,  I  will  mot  make  any  com
 mitmextt  to  the  Centre’,  For  the  first
 time,  @  Very  cactgorical  commitment  kas
 been  given  to  the  people  of  Maharashtra
 by  the  Ghief  Minister  of  Maharashtra.
 He  cannot  go  back  from  that  commit-
 ment.  Therefore,  do  not  leave  it  to
 them.  When  the  Chief  Miniser  of
 Maharashtra  himself  says  ‘Iam  not  going
 to  be  the  final  arbiter  ;  even  if  the  proposal comes  from  tke  Gentre,  I  will  consult  the
 Maharashtra  Ekikaran  Samiti  first’  it
 is  very  clear  that  even  the  Centre  will
 have  to  reckon  with  the  power  of  the
 Maharashtra  Ekikaran  Samiti,  which  is
 the  representative  organ  of  the  Marathi-
 speaking  people  of  Maharashtra-Karna-
 taka  botrder  areas,  and  therefore,  they will  have  to  be  consulted.  You  sit  with
 them.  Thére  is  no  sense  in  sitting  merely
 with  the  Chief  Ministers.  They  will  not
 be  able  to  deliver  the  goods.  You  rememb-
 er,  even  at  the  time  of  bilingual  Bombay, the  Chief  Minisier  told  yeu  that  they  will
 work  out  a  solution.  Mr.  Obavan  told
 you  that  the  will  work  out  a  bigger  bilin-
 gual  State  of  Bomtmy.  But,  ultimately,
 when  people  were  on  tke  side  of  creating
 a  State  of  Samyukta  Mahardslitra  and
 a  State  of  Gujarat  the  wishes  of  the  Chief
 Ministers  did  not  reign  sicpreme  but  the
 wishes  of  the  people  of  Guyarat_  and
 Maharaibtra  reigned  supreme.  That  is
 the  history  from  which  you  will  have  to
 learn  the  lesson.  Therefore,  do  not  leve the  matter  to  the  wishes  of  the  Chief
 Ministers,  but,  leavé  thtm  to  the  wishes
 of  the  le  of  Maharashtra  and  tke

 wishes  ofthe  people  in  Karnataka.  That
 is  the  way  the  problem  has  to  be  tackled,

 In  conclusion,  {  will  say  that  there  is
 one  economic  consequence  of  this  parti-
 cular  pending  istue.  Ifyou  gé  to  Belgaum
 and  éo  many  other  areas,  you  will  find
 that  whethér  the  pbople  belong  to  tre

 Ketinada-speaking
 arate,

 ot  tb
 s Marathi-spedking  grup  there  are  amon

 them  stalwarts  of  the  freedom  stroggle

 Thert  are  men  like  Batburttu  Thakur  and
 Dr.  Yitzi.  Thest  ate  the  meth  who  have
 suffered  jdipriidnttiéeht  in  the  freedom
 struggle.  Tiity  Weald  Nke  to

 percichyace in  the  instream  of  the  political
 They word  Hie  to  Bltvicipate  in  the  rbvons.
 rruttion  of  the

 ag
 3  they  woud  dot

 i
 recrinsthct  Bete

 a
 va

 ¥,
 Would HEE  tore  220  ‘bhtire  oom”
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 But  they  always  tell  us  that  when  plans
 are  being  formulated,  when  the  country
 is  attacked,  when  tensions  are  built  up
 in  the  country,  these  of  us  who  are
 freédom  struggle  leaders,  who  would
 like  to  devote  ourselves  to  the  task  of
 national  reconStruction  and  integration
 are  bogged  down  in  small  problems
 which  are  created  by  the  Governments
 of  both  the  States.  We  do  not  want  th?
 people  of  Karnataka  and  the  people  of
 Maharashtra  to  fight’.

 Therefore,  in  the  interest  of  national
 integration  and  in  order  to  bring  the
 people  of  both  the  areas  iato  the  main-
 stream  of  our  political  ]j  because  with
 this  matter  kept  pending  neither
 Karnataka  nor  Maharashtra  has  any
 stake  in  building  up  educational  insti-
 tutions,  in  having  economic  development,
 it  is  necessary  to  find  a  solution  to  this
 problem.  Now  you  find  that  even  when
 sanctions  are  made,  they  remajn  unspent.
 I  pointed  out  on  one  occasion  that  when
 some  grants  were  made  for  some  small
 irrigation  projtct  by  the  Central  Govern-
 ment  to  the  Karnataka  Government,
 Since  the  area  happens  to  be  disputed
 they  did  not  spend  thos¢  amounts  in
 the  border  ar€as  because  they  were  not

 ‘Sure  where  the  area  would  be  at  a  later
 stage.  Asa  result,  economic  development
 is  also  kept  pending  there.  This  is  the
 economic  consequence  of  keeping  the
 dispute  pending.

 Therefore,  from  the  point  of  national
 integration,  from  the  point  of  view  of
 respecting  the  democratic  wishes  of  the
 people,  from  the  point  of  view  of  the
 sound  principles  that  have  been  evolved
 and  from  the  point  of  view  of  ensuring
 better  and  speedy  economic  development
 of  the  border  areas  as  a  part  and  parcel
 of  India  as  an  entire  entity,  it  is  very
 necessary  that  this  dispute  should  be
 settled  quickly.  Without  striking  any  parti-
 san  note  at  all—on  both  sides  of  the  House,
 we  have  certain  common  points  of  view—
 I  would  earnestly  make  this  request  to
 the  Home  Minister.  Let  him  expedite
 the  matter  so  that  an  early  solution  is
 arrived  at  -which  will  be  on  the  basis
 of  firm  and  sound  principles.

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli)  :  The  country  was  glad  when
 the  Prime  Minister  made  an  announce-
 ment  and  assured  as  that  the  then  Union
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 Home  Minister,  Shri  Uma  Shankar
 Dikshit,  would  take  the  initiative  to  find
 a  satisfactory  solution  to  this  vexed  border
 dispute.  The  country  was  expecting  that  *
 a  solution  on  the  basis  of  sound  and  re-
 cognised  principles  would  be  found.

 I  was  glad  to  know  and  hear  from
 the  then  Home  Minister  when  he  inter-
 vened  in  the  half  an  hour  discussion  held
 last  year  and  said  that  the  gap  had  been
 narrowed  down,  som¢  alternative  pro-
 posals  bad  been  made  twice  or  thrice
 and  some  amicable  settlement  was  being
 worked  out.  Now  this  process  has  been
 carried  on  by  our  present  Home  Minister,
 Shri  Reddy.  I  am  not  in  a  position  to
 know  to  what  extent  he  has  been  able  to
 narrow  this  particular  gap  between  the
 two  sides,  I  think  and  I  hope  that  our
 present  Home  Minister  would  be  able
 to  build  a  bridge  of  goodwill  over  this
 gap.  If  he  succeeds  in  the  matter,
 I  for  one  would  cal]  him  not  Shri  Brah-
 mananda  Reddy  but  Shri  Sarvananda
 Reddy.

 PROF.  MADHU  DANDAVATE  ६
 I  will  joint  him.

 SHRI  ANNASAHEB  GOTKHINDE  ;
 Teople  living  in  the  disputed  area  heaved
 a  sense  of  satisfaction  when  it  -was  cate-
 gorically  stated  that  a  solution  would  be
 found  ‘well  before  the  976  parliamentary
 elections.’  I  underline  this  word  ‘well
 before’.  We  take  for  granted  thatelections
 are  not  going  to  he  held  before  1976.
 So,  what  do  the  Government  mean  by
 this  phrase  ‘well  before  the  7976  parli-
 amentary  elections’?  In  order  to  relieve
 the  tension  and  insecurity  that  is  being
 felt  by  the  people  in  that  area,  this  decision
 should  be  taken  as  expeditiously  as
 possible.

 I  have  received  a  letter  from  my  friend
 Shri  Saynak  who  is  at  present  a  member
 of  the  Maharashtra  Ekikaran  Samiti
 in  tbe  Karnataka’  Assembly.  I  quote
 a  few  sentences  from  this  letter  reth
 February  975  ;

 काइम  रचा  प्रश्न  सुटला  आह.  आता

 आमचा  सोमा  प्रश्न  तेवढा  शिल्लक  राहिला
 आहे.  कितो  दिवस  तुम्ही  आम्हाला  लढावयाला
 सांगणार  आहांत,  आमचों  आमरण  उपोषण
 करून  मरण्याचोहो  तयारों  आह.”
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 It  means:  ‘‘the  Prime  Minister  and  the
 country  had  been  able  to  solve  the  Kashmir
 problem.  The  vexed  border  dispute  38
 still  remaining.  How  long  are  you  €x-
 pecting  us  to  carry  on  the  struggle  in  this
 way  ?  We  are  even  prepared  to  under-
 take  fast  unto  death.’?  He  is  one  of  my
 good  friends.  On  many  occasions  we
 do  disagree,  particularly  on  the  manner
 in  which  this  particular  question  would
 be  solved.  We  the  Congress  Members
 from  Maharashtra  in  Parliament,  in  fact
 all  the  Congress  Members  believe  that
 the  Prime  Minister  has  the  capaciry
 and  the  will  to  decide  this  issue  amicably
 and  expeditiously.  At  the  same  time  I
 must  gonfess  that  I  personally  and  Members
 from  the  Maharashtra  respect  the  senti-
 ments  expressed  by  Mr.  Saynak  in  this
 letter.  Now  I  would  ask  one  or  to  questions
 of  the  Home  Minister.

 When  Karnataka  State  was  renamed
 from  Mysore  to  Karnataka  all  the  Kar-
 nataka  people  were  rejoicing  at  this
 renaming.  We  also  respect  the  senti-
 ments  of  those  persons.  On  that  very
 day  then  the  whole  of  Karnataka  was
 celebrating,  I  had  been  invited  to  one
 of  the  ‘places  viz.  Mangsuli  which  was
 situated  jn  the  disputed  area  and  pcople
 residing  there  celebrated  it  as  suthak
 diwas,  mourning  day.  I  want  to  know
 from  the  Karnataka  Chief  Minister.  I
 also  expressed  my  sentiments  in  that
 meeting,  I  want  to  know  the  Govern-
 ment’s  reaction  also.  Why  does  tht  Kar-
 nataka  Government  want  to  retain  the  area
 in  Karnataka  when  tte  -prople  residing
 in  that  area  are  unwilling  to  remain
 in  Karnataka  ?

 Secundly  the  then  Home  Minister  had
 assured  that  he  would  take  the  concerned
 MPs  into  confidence,  not  on.  the  floor
 of  the  House  but  in  discussions  in  sorting
 out  the  problem.  I  want  to  know  from
 the  present  Home  Minister  and  the  Go-
 vernment  whether  efforts  would  be  made
 to  associate  the  concerned  M.Ps.  My
 constituency,  Sangli,  borders  on  Karna-
 taka.  ‘There  may  be  som?  M.Ps  whe  were
 elected  from  Karnataka  who:e  consti-
 tuencies  might  be  bordering  Maharashtra..
 Would  such  M.Ps.be  associated  in  the
 decision-making  process  ?  When  we
 represent  the  wishes  of  the  people,  we
 want  to  convey  those  wishes  and  feelings
 to  the  powers  here  who  decide  the  matter.
 They  miy  be  having  consultations  with
 the  Chief  Minister  concerned,  but  the
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 MPs  also  should  bz  taken  into  confi-
 dence  while  deciding  the  matter.

 I  request  the  Government  to  decide
 this  issue  as  expeditiously  as  possible.
 I  welcome  the  morcha  of  the  people
 numbering  about  a  thousand,  who  have
 come  all  along  from  the  disputed  border
 area.  I  fully  share  their  sentiments.  and
 expect  that  the  Government  will  respord
 to  their  feelings.

 SHRI  B.  V.  NAIK :  Sir,  this  discussion
 arises  out  of  the  reply  to  Unstarred  Ques-
 tion  No.  1277  dated  20-11-74.  The  reply
 was  ;

 “Efforts  in  evolving  an  equitable
 solution  which  would  command  maxi-
 mum  acceptability  are  actively  pro-
 ceeding.”

 This  is  the  usual  modality  of  the  Govern-
 ment  to  say  the  least  or  sometimes:  nothing
 atall.  Most  of  us  do  appreciate  that
 the  decisions  should  find  maximum  acce-
 ptability  and  all  the  efforts  are.  being
 made,  but  it  doés  not  say  anything.  This
 was  on  20-11-74.  The  previous  dis-
 cussion  for  half  an  hour  took  place  on
 I9-8-74  with  reference  toa  question
 to  which  a  similarly  vague  and  non
 committal  answer  had  been  given—Started
 Question  by  Shri  Shankar  Rao  Savant
 on  24-7-74.  As  far  as  theessence  of  the
 replies  to  Mr.  Savant  on  all  the  three
 occasions,  including  the  half-hour  dis-
 cussion  on  19-8-74  is  concerned,  we
 ar¢  notin  any  confusion.  But  we  are  in  a
 confusion,  like  all  mortals  would  be,
 about  what  was  stated  by  the  then  Home
 Minister,  Shri  Uma  Shankar  Dikshit
 on  19-8-74-  The  discussion  was  held  in
 identical  circumstances.  My  hon.  friend
 Prof.  Dandavate,  Mr.  Dhamankar  and
 all  of  us  were  there  including  Mr.  Sawant.
 It  was  an  open  debate.  At  the  fag
 end,  when  there  was  no  _  possibility
 of  putting  any  further  questions  without
 interrupting  the  debate,  we  were  told
 by  the  then  Home  Minister—

 “Our  friend  Mr.  Savant  was  mostly
 giving  the  history  etc.  of  the  dispute.
 He  and  other  hon.  members  had.  refe-
 rred  to  the  Mahajan  Report.  Ido  not
 understand  the  logic  of  referring  to
 the  Mahajan  Report.  Mahajan  report
 was  after  all  made  by  the  fcrmer
 Chief  Justice  of  the  Supreme  Court.
 A  better  reputed  person  ora  _  high-
 er  judicial  authority  could  not  have
 been  found.””  Then  he  added  _  the
 sentence,  Sir  :  “But  what  happened  pe
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 PROF.  MADHU  DANDAVATE  :  He
 accepted  the  supremacy  of  the  Parlia-
 ment  over  the  judiciary.

 SHRI  B.  V.  NAIK  :  What  happened
 was  that  the  subsequent  part  of  the  sen-
 tence  was  a  complete  somersault  from
 what  was  said  earlier.  It  was  a  volte  face.
 What  he  says  later  is  this

 “Although  it  was  said  earlier  that
 both  the  parties,  particularly  Maha-
 rashtra,  wanted  that  the  decisions  or
 the  award  or  the  recommendation  of
 the  Mahajan  Commission  should  be
 final  and  binding,  it  was  not  accepted
 so;and  for  good  reasons.’’

 T  would  rep2it  the  words  ‘for  good  reasons’.
 T  would  ask,  ‘Whose  good  reasons  ?”
 Woaen  did  this  wisdom  dawn  on  the  Ministry
 of  Home  Affairs  in  the  Government  of
 India?  T  will  quote  the  ‘good  reasons’
 in  brief  ;

 “If  Maharastra  thought  that  their
 case  had  not  been  fairly  considered,
 the  Central  Government  found  that
 there  was  some  force  in  that  argu- ment.”’

 This  is  the  first  time,  to  be  fair  to
 all  concerned,  that  we  were  absolutely taken  by  surprise  ;  and  the  rules  of  parlia-
 m-ntary  procedure  did  not  provide  for
 the  redressal  on  the  spot.  A  senior
 parliamentarian  and  respected  person  like
 Mr.  Hanumanthaiya  was  also  present.
 He  was  also  not  able  to  function  effectively
 in  the  given  frame  of  reference.  JY  would,
 therefore,  request  the  hon.  Home  Minister
 to  say  whether  the  position  as  stated
 by  his  esteemed  predecessor,  our  vene-

 rated  Uma  Shankar  Dikshit  Ji,  Stands
 as  it  stood  on  the  igth  August  19745
 or  does  the  reply  to  the  answer  which  is
 under  debate  now—-which  only  states
 what  was  stated  in  reply  to  the  Starred
 Question;  and  does  the  present  reply
 that  “the  matter  is  under  active  con-
 sideration  for  the  maximum  _accepta-
 bility’’,  go  back  on  the  ex  tempore,  impromptu,
 Statement  at  the  time  of  the  discussion
 on  half-an-hour  debate  on  the  rgth  August
 I974—i.e.  has  there  been  any  change  ?
 Mr.  Ghairman,  Sir,  as  far  as  the  timing
 of  the  decision  to  be  taken  is  concerned,
 there  is  no  dispute,  viz.  “Before  the  next
 general  elections.’  If  the  Government
 of  India,  in  its  wisdom,  wants  to  have  the
 decision  now,  wants  to  take  it  tomorrow
 or  the  day  after,  or  before  the  next  general
 elections,  it  is  absolutely  within  their
 wisdom  as  wellas  within  their  competence  ;

 on  that  there  is  no  dispute.  But  if
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 you  are  going  to  base  your  decision  on
 the  statement  that  “there  are  good  reasons”
 which  was  sprung  as  a  surprise  on  us.
 T  would  like  to  make  a  point  which  the
 hon.  Minister  might  make  clear.  This
 is  not  the  first  award.  You  call  it  as
 a  commission  or  by  any  other  name.
 Rose  will  smell  as  sweet  by  any  other  name.
 (Interruptions).  I  hope  I  am  not  provoking This  is  absolutely  an  academic  discussion.
 The  report  of  Mr.  Mahajan,  the  worthy father  of  our  colleague  Mr.  Vikram
 Mahajan,  has  been  prepared  after  great
 pains  ;  if  you  see  the  report,  which  gives the  list  of  persons  and  associations  who
 have  sent  memoranda  to  the  Commission
 On  Maharashtra—Mysore—Kerala  Boun-
 dary  Dispute,  it  runs  from  to  2240
 pages.  Itis  completely  Categorized.  There
 is  also  the  list  of  memoranda  presented to  the  Commission  on  Maharashtra—
 Kerala  dispute  running  to  ray2  pages. The  list  of  persons,  and  organizations which  gave  evidence,  after  making  a
 tremendous  amount  of  effort,  before  the
 Maharashtra—Mysore—Kerale  Commis-
 sion,  Contains  a  staggering  figure,  viz.
 328  Pages.

 A  superhuman  work  has  been  done.

 MR.  CHAIRMAN  :  Is  it  more  than
 the  votes  cast  ?

 SHRI  B.  V.  NAIK  :  So  tar  as  votes
 cast  is  concerned,  one  may  win  or  lose
 a  seat  by  a  margin  of  one  vote.

 MR.  CHAIRMAN  :  You  may  ‘better
 urge  that  point.  As  a  lawyer,  I  may
 say  that  would  be  a  better  point.

 SHRI  B.  V.  NAIK  :  The  point  which
 Prof.  Madhu  Dandavate  raised  was  about
 the  electoral  results.  I  am  _  personally
 a  very  good  friend  of  Shri  Neelakanta
 Desaj  of  Kanapur,  having  worked  with
 him  in  my  elections.  I  will  come  to
 the  operative  part  later  on.

 The  hon.  Minister  had  stated,  for  good
 reasons,  “we  are  going  to  change  the
 Mahajan  report’,  a  report  which  in
 categorical  terms  staced  that  tke  claims
 of  the  town  of  Belgaum  is  disallowed
 and  the  City  is  not  recommended  for
 transfer  to  the  State  of  Maharashira.
 A  Supreme  Court  judge  in  unequivocal
 terms  has  solved  this  problem  with  no
 ambiguity  in  his  report.



 श
 omens

 PROF,  MARE  DANDAVATE  ;  Like
 the  Golak  Nath  cate,

 SHAT  B.  V.
 NAIK

 :
 This

 was  once
 after  in  r955  the  States  Reorganisation

 Casunisles  bee  put  its  stamp.

 The  whole  history  of  Mahatashtre
 Karnataka  bounday  dispute  is  so  well-
 known,  that  time  and  again  the  same  case
 has  been  raised,  replies  have  been  given
 in  identical  sicuations,  till  the  roth  August
 1974s,  when  the  Home  Minister  said  that

 he  if  going  to  modify  the  Mahajan
 Report.  Aré  you  going  ‘o  modify  it
 on  the  game  groundsas  Professor  Dandavate
 stated,  namely,  grounds  of  political  ¢x-

 pen,
 and  that  too  simply  because

 taka  is  a  small  State  with  o7  M.Ps.
 while  Maharashtra  is  amongst  the  six
 major  States  of  West  Bengal,  Bihar,
 Madhya  Pradesh,  Maharashtra,  Andhra
 Pradesh  and  Tamil  Nadu,  who  Virtually command  a  majority  in  this  House  ?

 MR,  CHAIRMAN  :  Ours  is  only  45  as
 against  27.

 SHRI  B.  V  NATK  :  States  with  more
 than  40  M.Ps  are  running  the  whole
 country.  We  ate  fess  than  three  dozens

 MR.  CHAIRMAN  :  One  Shri  8.  द
 Naik  is  equivatent  w  so  many  others.

 SHRI  B,  V.  NAIK  :  The  hon.  Chair
 bas  been  kind  enough  to  say  that.

 Now  Belgaum  has  been  made  into  a
 status  symbol,  a  prestige  issue,  Here  I
 am  raising  the  larger  question,  It  does
 not  matter  whether  Karnataka  i#  a  party
 to  the

 .
 dispute.  Here  ६  the  report  of

 the  Chief  Justice,  which  was  given  after
 the  report  of  the  8.R.C.  Now  the  Home
 Minister  as  the  rez

 :
 Mili  to  decide

 this  question.  Let  decide  it  the
 way  We  likes.  But,  let  aim  not  sprit,  &

 prime  tees  nde at  be  arp  t  end.
 I  thipk  that  will  put  down  comple

 ply ea  t  fe  may  nm  trany  States.
 May  be,  it  is  happening  in  Seroataka
 today,  in  Maharashtra  tomorrow  and  in
 andther

 unt
 day

 ee
 thris-

 pritwiag  <p  arpribe  is  What  burts  as.
 We  webe  all  taken  by  surprise.
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 ines,

 we

 In  regard  to  Khanapur,  I  tepiteent
 that  area,  As  I  rightly  said,  they  are
 itty  frfend’.  In  tor  we  all  were

 ea wer.  In  tH%2  the  local
 legislarot,

 :
 Sardomi,  who  got  clecred  defehting
 our  ruling  Congress  candidate  said  that
 except  th  respect  of  this  arathtra
 issue,  he  wad  in  absolute  identity  with  the
 views  of  our  Government  and  party.

 PROF.  MADHU  DANDAVATE  :  Did
 you  ever  contest  for  the  Assembly  election
 from  Khanapur  ?

 SHRI  B.  V.  NAIK  :  I  am  reinforcing
 your  statement,  About  Khanapur,  the
 verdict  is  that  to  magy  villages  from
 Khanapur  should  join  wa.  I
 happen  to  be  a_  worthy  representative
 from  that  area.  I  am  not

 contesting  it. Therefore,  why  are  you  not  accepting  the
 principle  of  first  minimising  the  area

 of
 divergence,

 reducing  the  area  of  diff-
 erences  ?  y  not  the  bon.  Minister
 accept  the  recommendations  of  Mr,  Ma-
 hajan  in  pieces  at  least  about  these  villages,
 in  instalments,  in  small  volumes,  leaving
 the  major  problems  aside  ?  They  can
 be  solved  by  stages.  Is  it  not  possible  for
 you  ?

 Prof.  Dandavate  in  a  brilliant  piece  of
 oratory  said  that  he  did  not  niind  what
 happened,  but  then  le  rowndly  accrsed
 awd  coacmntd  Mr.  Mahajan,  Mr.  Ma-
 bhajan,  coming  from  Hintachal  Pradesh,
 is  a  former  Ohief  Justice  of  India,  on
 whose  verdict  many  people  may  bate
 been  banged  or  saved  from  the  gatlows.
 So,  why  is  he  to  be  cOndemened  ?  How

 oan
 this

 —
 think

 hin  be  e pormitted
 t

 t  not  playing h  Firat  he  says
 let  any  decivion  He  taken,  ‘and  then  be
 says  that  this  Repott  of  Mr.  Mahajan
 is  absolutely  untrue,  fale  ete.,  because
 of  electoral  resgits.  If  we  have  t  take
 electoral  results  ag  the  only  guidelint  for
 demarcating  our  boundaries,  for  nmkiny

 at  ceca  ar  co
 and  the

 other,  Ting  all  past  tory,  then
 I  think  no  national  foundary  will  te
 pucea  of  Secure.  There  will  be  no  border
 areas  without  friction.  Electoral  reste
 shonid  not,  therefore,  be  made  the  criterion
 for  this  purpote.

 Taking  it  for  granted  for  the  Mixha-
 rashtriansare  in  darger  member  in  Beliaum,
 why  don’t  you  cratt  wi  to  take  as  gout
 care,  if  nbt  tecter  care,  of  the  Middee:
 rashtrians  in  Belgaum  than  they  कादि
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 [Shri  B.  V.  Naiky
 taken  care  of  in  Satara  or  Sangli  or  other Places

 ?  It  is  for  this  Purpose  that  the
 Linguistie  Minorities  Commissioner  and other  things  are  there.  Therefore,  being an  integrate  Indian  like  you,  Mr.  Ghair-

 man,  having  become  a  distinct  indianised entity,  not  feeling  uncomfortable  whether tm  Nasik  or  Poona  or  Banaras  or  Bombay or  Bangalore,  I  do  not  attach  much
 mmPortance  to  these  linguistic  and  other

 affiliations,  but  we  should  take  into consideration  administrative  convenience, the  existing  —  divisional]  headquarters, district  Headquarters,  taluka  headquarters etc.  All  of  a  sudde  »  after  95  years  of

 T  hope  I  have  tried  to  be  objective. out  of  circumstances  and  compulsions

 I  apologise  for  it  in  my personal  capacity,  byt  in  my  political Capacity  what  I  have  said  js  the  truth.

 MR  CHAIRMAN  :  Shri  Dhamankar- Kindly  ask  only  a  question.
 SHRI  DHAMANKAR  (Bhiwandi)  : My casé  has  been  very  effectively  argued by  my  hon.  friend  Skri  Naik.  He  has pointed  that  the  then  Home  Minister

 very  clearly  stated  that  there  was  force in  the  argrument  put  forword  by  the Mabarashtrians.  The  election  results  are there.  For  ‘5  years  this  issue.  has been  kept  pending.  I  do  not  know  if  the Government  feels  that  by  keeping  issues pending,  they  will  Cvaporate  and  there will  remain  no  issues.  It  is  not  possible. For  r5  years  continuously,  these  friends from  the  border  areas  are  striving  hard to  see  that  the  issue  is  settled  once  and for  all-

 My  hon.  friend,  Shri  B.  V.  Naik,  just now  Said,  you  solve  it  by  piecemeal. I  would  request  the  hon.  Home  Minister
 NOt  tO  solve  it  by  piecemeal.  Take  a  firm
 decision  and  see  that  there  js  no  more issue  left  between  Karnataka  and  Maha- rashtra,  [t  should  be  solved  on  some principles  which  should  be  applicable for  all  the  issues  that  are  stil!

 pending. On  some  Principles,  the  issye  should  be settled  and  it  should  be  settled  once  and for  all.
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 The  Mahajin  Commission’s  Report  was not  an  award.  The  then  Prime  Minister Pandit  Jawaharlal  Nehru,  also  very  cleat  ly Said  that  it  was  at  €port  and  the  Govern- ment  was  not  bound  to  accept  it  in  toto. ome  recommendations  are  accepted  when the  reports  are  submitted  by  even  the
 Judges  of  the  Supreme  Court.  It  is not  binding  on  the  Government  to  accept the  report  in  tovo.  If  the  Government feels  that  certain  recommendations  are
 acceptable,  the  Government  accépts them  and  certain  recommendations  are not  accepted.

 This  issue  has  been  kept  pending  fo" the  last  35  years.  A  feeling  has  been
 Created  on  the  borders,  on  both  sides, in  Kolhapur  and  Sangli  on  one  side  and in  Belgaum,  on  the  other  Side,  and  the
 people  feel  that  they  are  second-rate
 citizens  and  ‘that  step-motherly  treat-
 ment  is  beir.g  meted  out  to  them.  The
 people  from  Maharashtra  side  feel  that
 Marathi  schools  are  being  closed  on  the
 Karnataka  side  and,  at  the  same  time, the  people  from  the  Karnataka  side
 feel  that  Kannada  schools  are  being  closed on  the  Maharashtra  side.  It  is  not  a  very heatlthy  thing  to  continue.  The  people must  feel  that  they  are  one  with  other
 people.  How  wili  they  feel  like  that  ? Ii  is  only  when  they  are  living  ‘in  an
 atmosphere  where  they  feel  that  they are  teated  at  equal  level  with  others. This  feeling  of  second-rate  citizensbip  or
 step-motherly  attitude  is  very  ruinous and  dangerous  from  the  point  of  national
 integrity.

 I  would  request  the  hon.  Home  Min'ster to  see  that  this  issue  is  settled  on  some:
 Principles  and  that  too  as  promised by  the  then  Home  Minister,  Shri  Uma
 Shankar  Dikshit,  before  the  next  General Elections  and  there  should  not  be  any border  issue  between  Maharashtra.  and Karnataka  and  the  ptople  on  both  sides
 Should  live  as  borthers  and  held  towards. the  development  of  not  only  both  the  areas but  alsohelp  towards  the  development of  the  country.

 THE  MINISTER  OF  HOME  AFFA- IRS  (SHRI  K.  BRAHMANANDA REDDY)  :  Mr,  Chairman,  Sir,  this matter  has  come  up  on  the  floor  of  Par. Hiament  quite  a  few  times.  The  House will  appreciate  that  the  issue  of  a  border
 dispute  between  the  States  is  a  fairly complex  one.  Any  objective  conSidera-
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 tion  of  the  merits  of  the  matter  often
 umes  gets  clouded  by  sentiment  and  other
 emotions.

 Now,  as  you  are  all  aware,  after  the
 recommendations  of  the  States  Reorga-
 nisation  Commission,  Maharashtra  Go-
 vernment  raised  an  objection  in  the
 Zonal  Council  meeting  and  various  attempts
 were  late:  on  made:  to  resolve  the  issue
 both  in  discussoins  with  the  Chief  Ministers
 ‘concerned  and  even  at  other  levels.  You
 are  also  aware  that  there  was  an  attempt
 to  resolve  it  by  discussion  between  the
 States  themselves  or  the  representatives
 of  the  States  themselves.  There  were
 two  persons  on  behalf  of  the  Karnataka
 Government  and  two  persons  on  behalf
 of  the  Malkarashtra  Government.  They
 discyssed  the  matter.  But,  unfortunately,
 the  representatives  of  each  Government
 stated  tke  positions  which  their  Govern-
 ments  themselves  had  taken.  Ultimately
 the  Mahajan  Commission  was  appointed.
 Unfortunately,  after  the  recommendations
 of  the  Mahajan  Commission  were  publi-
 shed,  it  has  been  found  that  they
 have  not  received  that  universal  acce-
 patability.  Therefore,  it  was  stated
 on  the  floor  of  this  House  that,  so  far  as
 the  positive  recommendations  made  by
 the  Mahajan  Commission  were  concerned,
 they  should  be  accepted.  As  has  been
 stated  earlier  on  the  floor  of  this  House
 by  the  Prime  Minister  in  i970  or  there-
 about,  what  a  Gommission  like  the
 Mahajan  Gommission  can  do  is  to  make
 only  recommendations.  But  it  has  also
 been  said  that  those  recommendations
 must  be  given  the  best  of  consideration
 that  the  Government  can  give.  That  is
 the  position  which  none  of  us  disputes.
 It  is  not  as  if  the  Government  were  not
 anxious  to  resolve  it,  if  possible,  with
 Possibilities  of  wider  acceptance.  Later,
 some  proposals  were  formulated  and
 communicated  to  the  respective  Govern-
 ments.  But,  unfortunately,  the  Govern-
 ments,  both  Karnataka  and  Maharashtra,
 were  not  agreeable  to  that  formulation
 and  as  usual,  as  can  be  expected,  they
 stated  or  reiterated  their  earlier  stand
 or  points  of  view.  Therefore,  in  this  context,
 my  predecessor,  Shri  Umashankar  Dikshit,
 the  Prime  Minister  and  myself,  after  I
 came  into  this  Ministry,  have,been  making
 efforts  to  find  something  which  would
 command  the  maximum  acceptability.
 It  should  also  be  stated  that,  in  matters
 of  this  kind,  it  would:  be  very  difficult
 to  expect  the  complete  agreement.of  the
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 Chief  Ministers  concerned. it  sh  ould  be  our  eftort  and  our  e to  continue  these  efforts  and  speak  t the  Chief  Ministers  concerned.
 oO

 that  the  opinion  of  the  people  also  counts to
 some  extent  and,  as  a  reptesentative of  public  opinion  in  each  State,  naturall the  Governments  or  the  Chief  Ministers would  also  fig ip  ures  very  much  4

 discussions.
 y  h  in  the

 However,

 When  we  look  into  this  problem,  I
 quite  agree,  at  any  rate,  I  will  not

 disagree,
 if  hon  Prof.  Madhu  Dandavate or_  my  friend,  Shri  Dhamankar  or  my friend

 Shri  Naik  say,  if  the,  decision
 whatever  it  may  be,  creates  a  feelin

 ’

 that  it  is  a  political  one  because  of  ol ual  expediency  or  because  of  the  Diane ofany  particular  sroup  or  because  of the  strength  of  the  M.Ps  coming  from each  Siate,  then  it  is  possible  that  we
 may  be  treading  a  ground  which  will involve  us  in  greater  difficulties.  There- fore,  any  approach  to  this  problem  should be  as  objective  as  possible  and,  if  possible gather  as  much  acceptability  as  possible from  the  respective  States  and,  at  the same  time,  command  credibility  amongst
 other  sections  of  the  people  who  may  not be  directly  involved  in  this  affair.  Un-
 fortunately,  sometimes,  when  friends  make
 their  poits  bere  to  the  general  pro- position,  namely,  that  this  should  be  based on  some  acceptable  principles,  to  that
 exteni,  is  all  right,  but...

 MR.CHAIRMAN  :  Mr.  Dandavate’s
 Question  was  why  don’t  you  accept the  well-known  principle  of  people’s  verdict
 being  acceptable  in  this  case  also  ?

 SHRI  K.BRAHMANANDA  REDDY  :
 I  will  come  to  that  before  I  go  to  the
 other  one.

 In  matters  of  this  type,  it  would  be  wise
 if  one  has  to  take  into  accoum:  the  volume
 of  opinion  in  a  disputed  area.  But,
 if  you  base  your  decision  on  the  election
 results,  probably,  in  my  opinion,  it  will
 lead  to  greater  difficulties  not  only  here
 but  elsewhere  as  well.

 SHRI  DHAMANKAR,  :  We  have  done
 that  in  the  case  of  Goa.

 SHRI  K.  BRAHMANANDA  REDDY  :
 Goa  is  a  differtnt  thing.  That  was  an
 opinion  poll.  This  is  not  on  parallel
 with  Goa.  You  bave  stated  your  position.

 They  have  stated.  their  positions.
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 In  border  disputes  if  emotions  are
 built  in  on  account  of  language  and
 various  other  factors  and  if  elections  are
 alone  to  guide  the  decision,  in  my  humble
 opinion,  it  will  lead  to  farfetched  diffi-
 culties  not  only  in  this  area...  (interrup-
 tions).

 PROF.  MADHU  DANDAVATE
 Sorry  tointerrupt  you.  None  of  us  suggested
 that  the  election  results  alone  should
 determine  this  particular  dispute  but
 also  the  geographic  contiguity,  religious
 majority,  wishes  of  the  people,  family
 and  the  village  as  a  unit.

 SHRI  K.  BRAHMANANDA  REDDY  :
 No,  I  am  coming  to  that.  So  far  as  that
 aspect  which  the  Chairman  has  put  is
 concerned,  you  have  mentioned  that
 and  even  Shri  Naik  has  also  mentioned
 it  just  now.  If  you  would  obviously
 conclude  that  if  that  type  of  thing  were
 to  be  adopted,  there  is  no  need  for  any
 committee  or  Commission  or  discussion
 with  anybody  at  all.  Ido  think,  if  you
 reflect  for  a  while  on  that  question,  you
 would  yourself  feel  that  itisa  very  unsafe
 thing  and  very  undependable  thing.  There
 can  not  be  any  rule  about.  Certainly,
 the  volume  of  opinion  should  also  be
 taken  into  consideration.  Of  course,  I
 need  not  go  into  it.  As  Ihave  said  just
 now  and  as  has  been  stated  earlier  also
 in  this  House,  so  far  as  positive  recom-
 mendations  of  the  Mahajan  Commission
 are  concerned,  they  should  be  accepted.
 It  has  been  made  clear  even  earlier.

 Therefore,  it  has  been  our  attempt  or
 our  endeavour  to  see  that  a  decision,
 whatever  it  may  be,  ultimately  is  not
 based  on  more  political  expediency  but
 based  on  some  rationale  approach  to
 this  problem.  It  has  been  stated  by

 Mr.  Dandavate—you  were  referring Ou,
 to  the  memorandum  submitted  by  several

 leaders  of  the  parties.

 PROF.  MADHU  DANDAVATE :
 By  all.

 SHRI  K.  BRAHMANANDA  REDDY  :

 May  be  by  all.  Absolutely,  nobody  has

 any  quarrel  when  the  principles  are
 Stated.  But,  in  stating  the  principles
 also,  we  have  to  be  very  careful  in  seeing
 to  it.  that  a  certain  principle  does  not  lead
 to  a  more  bitter  controversy.
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 Now,  you  may  also  remember  that
 against  a  total  of  868  villages  claimed  by
 Maharashtra,  the  Commission  had  made
 positive  recommendations  for  the  transfer
 of  264  villages  covering  an  area  of  about
 656  square  miles  with  a  total  population
 of  about  2.81  lakhs,  of  which  over  79%
 is  Marathi  speaking.  Though  the  claim
 of  Karnataka  was  for  528  villages,  the
 then  Government  of  Bombay,  at  one  stage,
 offered  to  transfer  to  Karnataka  260
 villages.  The  Mahajan  Commissicn  had
 made  positive  recommendations  for  the
 transfer  of  247  villages  covering  an  area
 of  about  368  square  miles  with  a  popula-
 tion  of  3.49  lakhs,  of  which  about  58%
 are  Kannada  speaking.  Now,  I  do  not  think
 it  would  be  advantageous  to  take  the
 suggestion  of  my  hon.  friend,  Mr.  Naik,
 to  solve  this  problem  by  stages.  I  would
 seem  inclined  to  agree  with  my  friend,
 Mr.  Dhamankar,  that  whatever  the  decision
 may  be,  it  would  be  good  if  the  dispute
 js  settled

 PROF.  MADHU  DANDAVATE :  Once
 and  for  all.

 SHRI  K.  BRAHMANANDA  REDDY :
 Once  and  for  all,  if-  you  want  to  add
 that  word.  :

 PROF.  MADHU  DANDAVATE  :  You
 accepted  that  word.

 SHRI  K.  BRAHMANANDA  REDDY :
 Therefore,  now,  I  will  come  to  the  main
 thing.  JI  would  like  to  take  the  House
 into  confidence  and  express  the  hole  that
 some  consensus  gn  the  basic  features  of
 our  present  approach  may  not  be  difficult.
 In  the  first  place,  we  had  made  it  clear
 that  the  positive  recommendations  of  the
 Mahajan  Commission,  which  I  said
 earlier  and  which  was  stated  earlier  also
 in  this  House  for  transfer  of  territories
 from  one  State  to  another  State,  should
 be  implemented,  So  far  as  this  aspect
 is  concerned,  there  has  not  been  any
 serious  controversy.  The  second  aspect
 regarding  which  also  there  is  no  serious
 controversy,  is  that  any  further  adjust-
 ments  to  be  made,  should  be  only  on
 the  basis  of  continuity  of  the  areas  in
 question.  Both  of  you  agree.  Thirdly,
 for  any  given  administrative  unit  to  qualify
 for  transfer,  the  majority  of  persons  in-
 habiting  it  should  be  speakers  of  the
 language  on  whose  behalf  the  transfer  is
 sought.

 PROF.  MADHU  DANDAVATE  :  We
 are  almost  agreed.
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 SHRI  K.  BRAHMANANDA  REDDY  :
 Now,  this  approach,  Sir,  may  require
 to  be  qualified  in  the  interest  of  some
 major  developmental  projects  or  admi-
 nistrative  convenience.  It  is  the  impli-
 cations  of  this  approach  that  are  still
 under  consideration.  We  have  every
 reason  to  hope  that  proposals  based  on
 the  above  would  find  maximum  accep-
 tability  and  would  be  equitable  to  all
 concerned.

 Now,  in  this  connection,  I  may  also
 submit  that  some  conflicting  reports,
 mutually  conflicting  reports,  are  ap-
 pearing  in  the  Maharashtra  Press  as  well
 asin  the  Karnataka  Press.  I  would  appeal
 to  all  sections  of  the  House,  to  the  people
 in  this  area  and  to  the  local  Press,  not
 to  give  publicity  to  mere  speculations
 and  not  to  give  credence  to  such  specu-
 lative  reports.

 MR.  CHAIRMAN  :  Not  to  queer  the
 pitch.

 SHRI  K.  BRAHMANANDA  REDDY  :
 As  has  been  rightly  said  by  Mr.  Dhaman-
 kar,  whatever,  you  do,  Sir,  naturally,
 there  are  bound  to  be  lingusitic  mino-
 rities.  Whatever  you  do,  whatever  is
 the  decision,  there  are  bound  to  be
 minorities,  in  €ach  area,  either  under  the
 Maharashtra  Government  or  under  the
 Karnataka  Government.

 It  is  in  this  connection  thatat  every
 zonal  council  meeting—recently,  we  had
 the  Southern  and  Eastern  Zonal  Council
 mectings—it  has  been  specifically  and
 pointedly  mentioned  to  the  Chief  Ministers
 that  much  of  our  trouble  in  border  areas
 is  due  to  the  fact  that  there  is  grievances
 among  the  people  of  the  minority  group,
 that  opportunity  is  not  being  given,
 that  developmenta!  work  is  nut  taken  care
 of,  that  in  educational  and_  technical
 institutions,  they  have  not  been  given
 seats  and  even  small  children  are  not
 given  the  benefit  of  education  in  their
 mother  tongue  and  that  opportunities
 are  not  being  afforded  by  the  respective
 States,  mentioned  in  this  regard.

 It  is  these  things,  in  my  opinion,  that
 not  only  generate  but  increase  the  volume
 of  emotions  also  in  this  regard.  There-
 fore,  it  has  been  my  effort,  and  in  fact
 the  Prime  Minister  had  written  to  the
 two  Chief  Ministers  of  Maharashtra  and
 Karnataka,  that  in  this  matter  particular
 attention  should  be  paid  by  the  Chief
 Ministers  to  see  that  this  grievance  is  not
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 nursed  by  the  minority  groups  in  those
 areas.  This  is  absolutely  necessary.  In
 all  areas  in  our  country,  there  are  bound
 to  be  minority  groups  in  the  border  of
 each  and  every  State.  In  fact,  it  is  my
 appeal  and  my  submission  also  that  the
 Chief  Ministers  concerned  or  the  Educa-
 tion  Ministers  concerned  should  take  a
 very  generous  view  of  this  matter.  A
 few  lakhs  spent  or  a  few  admissions  given
 or  a  few  jobs  given  to  these  minority
 groups  will  not  only  give  satisfaction  to
 these  minorities  but  also,  in  my  experi-
 ence,  in  my  opinion,  give  more  strength
 to  the  Chief  Ministers  concerned.  After
 all,  minorities  look  to  the  Government
 for  protection  for  many  other  things
 more  than  the  majority  and,  therefore,
 it  should  be  the  special  concern  of  the
 Chief  Miristers  concerned  to  pay  much
 attention  and  give  no  scope  for  the  mino-
 rity  representatives  or  minorities  to  nurse
 any  complaint.

 I  certainly  join  my  friend,  Shri  Dha-
 mankar,  in  appealing  to  you  all  and  to
 other  representatives  and  to  all  organisa-
 tions  in  this  connection—that  whatever
 be  the  decision—I  can  make  it  abundantly
 clear  to  you—the  Government  of  India
 will  not  be  guided  by  any  other  consi-
 deration  except  certain  principles  which
 cannot  be  doubted  very  much,  and  you
 should  help...

 SHRI  SURENDRA
 (Kendrapara)  :  Very  much.

 SHRI  K.  BRAHMANANDA  REDDY  :
 all  of  you  should  help  to  see  that

 an  atmosphere  is  created  where  they  live
 and  continue  to  live  as  brothers  and  work
 for  the  benefit  of  that  State  in  which

 MOHANTY

 they  live.

 MR.  CHAIRMAN  You  have  not
 answered  one  queustion.  What  is  your
 concept  of  ‘well  before  the  next  elections’?
 That  was  asked  by  many  members.  They
 would  like  to  know.

 SHRI  SURENDRA  MOHANTY
 The  Chair  seems  to  be  very  much  involved
 in  this  question.

 SHRI  K.  BRAHMANANDA  REDDY  :
 As  I  have  submitted  already,  it  is  our
 endeavour  and  sincere  effort  to  solve  this
 matter  as  early  as  possible,  as  soon  as
 possible  (Interruptions).  I  mean  it,  Sir.

 4
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 PROF.  MADHU  SANDAVATE  :

 a
 ‘soon’  is  definitely  before  the  eféc-

 tions.

 SHRI  K.  BRAHMANANDA  REDDY  :
 Let  us  all  hope  so.

 SHRI  G.  K.  GHANDRAPPAN  :  Now
 it  is  going  Wack.

 GIPN—86.-9  L  83  (ND)/75—7-7-75-~978

 ee  oT

 MR.  CHATR  MAR  :  The  Foie  Haida
 adjddined  to  qibet  agafh  at  tr  Ad.
 tétorrew.

 39.45  hes.

 ~
 Lak  Sabha

 then et
 1. उ  Blea

 Clack  on  as
 2  gy  7997  (Suk)

 aay  BEd


